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CENTRAL AOniNISTRATI\/E TRIBUNAL PRINCIPAL BENCH

;
Neu Delhi: this the / / day of Wovember,2000^1

H0N*BLE nR,S^R,AOlCj:VV»ICE CHAIRP1AN(a)o

HON*BLE (IRrKULDiP SINGH, nEMBER(3)

Tushar Ranjan Mohanty^

s/o Shri Rabi Narayan Mohanty^ -

Director (Statistics and Records)',' ,7^
Directorate of Statistica-and Recoids,

Directorate General-of Rose ttlem ant,

Ministry of Dafencs'^
Uest Block No'i^A, Uing Noi"5, First Floor,
R'o'KoiPurain'^^

Neu Del hi-66 Applicant

(in p erson)

Vifsrsus ̂

Union of India ,
through the Secretary,

Ministry of Statistics &

Programme Impl amenta tion*^^^
Sardar patel Bhavan'^'

Sansad Marg,

Neu Del hi-1 . o, Responden ts^iol

(By AdvflDcatej Shri H,K»Ganguani )

ORpEff'P

L  ̂̂^oe.- VC(A^^

.  , Applicant impugns responden"iis' letter dated

1i2o2Q00 (An nexure-A-l) rejecting his rqaresen tation,^

He seeks a direction tp_ responden ts to get his ACR for

the year ,1991 -92 reeyaluated by the competent reporting/

reuisuing authority to take into account the acquisition

° ̂. the Degree of Bachelor,of Lau by him and his

performance in LSE Londonl^ He also seeks a direction

to upgrade his ACR for the year 1991-92 from Very Good

to Outstanding in terms of the principles laid doun

in the U.P.Dal |\iigam's case 1 996(1) SCALE 624 and to

revieu the promotion order dated 3l ;^.^98 p romo ting o fficer

of IBS from Grade III to Grade III
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2^* Heard both sides'^

3<»' In so far as applicant's prayer for

reev/aluation of his ACR_ for the year 1 991-92 on the

basis of training/coursss haying besn succeesfully

completedj' respondents ha ye pointed out that in

terms of OOPT's instructions*^\ stady report of the

training is no t required to be evsduated by the

Rsporting and Rev/i^ing Officer, W.h^e writing his

ACRsi^ In accordance uith OOP T's in s_truction, when ever

an officer attends an approved cqurss of training, the

facts of having done so should be mentioned in his CRsv

The overall perfoimance of the officer is to be graded

on the basis of the assessm^tmade under different

attribjtes. .Further^it is beyond the jurisdiction

of the Tribunal to direct reeyaluation of an officer's

ACR for a particular year as this is a purely

executivQ function.-' Houeyer^., the fact of applicant having

acquired the degree of Bachelor of Law and his participaticn

in the training course in LSE London with other relevant

details should be mentioned by respondents at the

appropriate place in his ACRs, if not done alreadyJ

'.j

Ue are then left uitii the application of the

ruling in the fJP Dal Nigam's case (supra) to the facts

of the present case^l

So' Applicant contends that for the year 1 990- 91

he had .received 'Outstanding' grading in his ACR and the

grading of ̂ 'Wery Good ' in 1991-92 by comparison was

adverse and, the ruling,in the UP Dal Nigara«s case (supra)

is therefore attracted^

Respondents' counsel has contended that the

Up Dal Nigam's ca^ (supra) is applicable to the facts
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and circumstances of that case alone^uhich related to
■  ■-'i

the application of the UP Dal Nigam Rulesv It is

contended that as the present case is not co\/ered by the
•- A.Up Dal Nigam Rules^that ruling is not applicable ^

7a' Ue are unable to agree with this contention®^

As observed by the Hon'ble Supreme Court in the UP

Dal Nigam's case ( supra)^its rules provide that
only adverse entries be comnuhicatedV but not

downgraded entries^ There is no doubt that the rules
and instructions governing the present case also

require only advert entries to be communicated^ but
not downgraded entries ^ The Hon'ble Supreme Court

however observed in the U,P,Dal Nigam *s case (supra)

that even a positive confidential entry in a given case

can perilously be adverse,in -as much as the downgrading

is reflected by by comparison • In such a case the

change in the grading has to be intimated to the

concerned officer in the form of advieei^

80^ If, as applicant contends,he received
Outstanding grading in 19SD-91, and for the year

1991-92 he received 'Very Qood*^ thai applying the
ruling in the Dal Nigaro=*sca se(supra)^ the chan^ in the
grading should have been intimated to applican

5*01 In the result this OA is disposed of with the
following directionsfi

i) Mention shell be made of applicant's

acquisition of Bachelor of Lau Degree

and of his participation in the training

progr^me in LSE London^ giving brief
partioular of ^e same^at the appropriate
place in applicant's ACR in accordanoa

with rules and instructions if not done

al ready^
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ii) Applicant's AC.R ftor the year 199D-91

and 1991-92 shall be communicated to

hi^ within 2 months from the date of

receip t of a copy of this prderi^ If

he files any r^rseen tation regarding

the_ downgrading of his remarks for the

period 1 991-92^ the same shall be

disposed of within 3 months of its

receipt.o' If as a result of such

disposal there is any change in

^  applicant's ACR for the year 1991^92

resppndants shall consider reviewing the

prompUpn order dated 3l^»fB'i^98 to the

extent that it affects applicant^^ in

accordance with rules and instructions

on the subjact^^

I0i1 The OA is disposed of in terms of para 9

above'? No costs^

0

( KULOIP SI )  (S,R?ADI$ )
MEMBER (3) yicE CHAIRMAN (a)v'
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